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Heard the applicant in persem and Mr,Ashok
Mohanty, Sr.Counsel assisted. by T.Rath?Ld.Cou-
nsel for the Respondents,

We have perused the plateiials placed on
record, .

~appeared in person and prayed for restoration

of the matter te file which was disposed of
on 29,3.,85, The plea taken by the applicant
in the.khmm is that the Ld.Advecate has met
communicated the instructiens inr a preper way.
Be that as it may, mo case has been made out
for resteratien of the matter further that
the applicant being & resident o f Vishakhapa-
tnam'whén he filed this O.A., and this matter
having been be fore the‘Hyderabaé flench o f this
Tribunal, this case is,otherwiseff;ithout

jurisdiction and barred by limitation., On

: thl.sz grounds the applicatien fer restoration

is disposed of as dismissed,
A copy of this order be civen te the
applicant,

Free copies of this erder be handed over
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to beth : the sides,




